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• ' 	-• • 	 11-10-9 	Letied counsel Mr.R.Dutta for the 

applicant moves this application. None is 

present for 'the respondents. 
flits app1cat1on f3 to 

and within tjj, 	
Perused the contentof the appli- 

tortn 
C. F. of Rs. 501- 	

cation and the reliefs soughtL The appli- 

leposited vide 	
cant impugnes the letter No. E/UI/l/IM 

tPOBDNo5JUO 	 (Rostr) dated 7-7.-94(Annexure A/6). The 
Vatei 

•-' 	 subject matter is stepping up of his pay 

5 	
with' reference to the pay of his juniors. 

Application is admitted. Issue 
44 	 notice on the respondents by registered 

)V 	 post. Written statement within six weeks. 

List or 24-11-95 for written statement 

and for further orders. 
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4.11.95 	 Learned Railway coune1 Mr 
Sh?ma seeks 1  for further time for submi-. 
ssion ofwritten statement. A11owed,. S 

List on 19.1.95 for zrLtten state.. 
-. 	 ) 	i 	 .'•. 

znezt and further orders. 

	

5' . 	 •.. 

Member - 	 I. 	 • 
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19.1.96 	None is present. Counter ha °  • 	
been submitted. 	

S • • 	•:' 	 l 
 Adjourned to 1.3.1995 for written 

statement and further orders. 

- 	 • 	• 	•. 	Member - 	 • 	 •., 	 S 	 • -. 
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1"3"96 	• Ia2fl1 Cifl$G itc.R.Dutta for the - • 	•  
4awlicant AA on vreemt#  virittan statftmt 
has 

• 	

.5 	

. 	 u 

8.S1ija eee tIrse an behGlf of ,  • 	
.5; 	

S. 	
- •r.S.Pc.bara for sUInit3oion of written • 	

ttt.-3aøa t-Ame for fUrther 6 woeo 
• 	 ' 	 LIst an 19445 for hosting. In the H: 

	

• 	 %ntiDe rospcKtent$ are aUoce to sub. 
-. 	 nit written 6Utement 4th copy in advanc 

• 	 to the counsel, of the applicant. 

J 	
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-• 

/ 	

) 	- 
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19.4.96 	 NOne is present for the respon- 

dents. Leave note of Mr.R.Dtitta learned 

couuel for the applicant. 

Hearing adjourned to 15-5-96. 

In the meantime respondents may subnUt 

written statcduent with copy to the appli-

cant. 

Pt 	or 

15-5-96 	 Learned counsel Mr. R.Dutta for the 

applicant. Learned counsel Mr.b.K.Sharma 

for the respondents. 

Written statement has not submitted. 

Mr.Sharma seeks for time to file written 

statement. 

List for hearing on 19-6-96. In the 

meantime respondents may submits written 

statement with copy to the applicant. 

I 
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19.6.96 Mr R. Dutta for the applicant. Mr B. 

K. Sharma for the respondents. 	 : 

•Written statement has not been submitted. 

List for hearing on 7.8.96. 

Liberty to the •respondents to submit 

written statement with copy to the counsel 

for the applicant. 

Member 

• 	 nkm 

7.8.46 

1* 

(i 

26. 8. 96 

Zeerne1 coune,el flr. ,Lutta for the .ppL 
cant. Lcatne 	!?AarTa for r.U,K.harna 

fleilway connee's hie ceeo has been iioto3 

for hoarinçj par4ing f,Uhr43BiOfl of WZLtteI3 

et*tant. Ur.3. arma Infom t)at written 
etatócnt are in a etage of rsatiinoee for 
.ubmtoeton 'era he eeocs iit1jourront for 
eubLtoeiofl Of vritti etitent. 

Liet for hocr.tnq on 26m99(, 
The resp7rs1crnts are directed to eubttt 

the written otataitrnt before thc te with 
copy to tho couno1 of eppUcant. 

Mr. R.Dutta for the applicant. 

Mr. B:K.sharma has suInitted leave o 

absence. 

	

	

f 

 

Written statement has not been submitted. 

List for hearing on 16.9.96. 

4 .  
Member 

trd/1 
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O.A.No.226/95 

16. 9.96 	 Learned counsel Mr R. Dutta for 

the applicant. 

Mr S. Sarma for Mr B.K. Shärma, 

learned counsel for the respondents, informs 

that written statement is ready and will 

be submitted in about one 1week time. He 

therefore prays for short adjournment. 

Hearing 	adjourned 	to 	3.10.1996. 

In the meantime the respondents may submit 

written statement with copy to the counsel 

of the applicant. 

Member trd 

3.10.96 	Learned counsel Mr R. Dutta for the 

applicant. None for the respondents. 

Mr Dutta is ready for submission. Mr S. 

Sarma for Mr B.K. Sharma, however, prays that the 

respondents may be given last opportunity to file 

written statement on 7.10.96 and adjourn the hearing. 

However, since Mr Dutta has come ready for his 

submissions and hearing, he is allowed to make his 

submissions in part. The hearing is adjourned to 

L9.10.96. In the meantime the respondents shall submit 

written statement with copy to the counsel of the 

opposite party on 7.10.96 positively. 

Hearing adjourned to 9.10.96 as part heard. 

Member 
trd 

54 
1t 
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0.A. No. 22- of 1995 

9.10.96 	Learned counsel Mr. R. Dutta for the 

applicant. None for the respondents. However, a 

common written statement for the applicants in 

O.A. 161/95, 175/95, 209/95 to 212/95 and O.A. 

224/95 to 240/95 has been submitted by the 

respondents. A copy of which has been served on 

learned counsel Mr. R. Dutta. Mr. R.Dutta seeks 

time to file rejoInder. Allowed. 

Mr. R.Dutta is directed to serve copy of 

the rejoinder on the respondents before the 

date of hearing. 

List for hearing on 20.11.1996 as part 

heard. 

Mer 

Ltkarnaa comaci Mt,R.utta for tho 
applicant. M.MdoChoudhury for t1ro.$C. 

learned Railuay Counol. 
List for horing on I6'12'96. c 

part heard. 

Hember 

*1  
18.12.96 	 None present. List for hearing on 

13.1.1997. 

- MWMVI~- 

nkm 

1vZi 

acant:avof Mr . K. Sha \ 

L 	
counsel fo \ the respndents. 

List lor heari 	on 24.17. 

L 	 . 
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15.1.97 	 Learned counsel Mr R. Du4la for the 

'applicañs. Leave note of Mr B.K. Shama, leaned 

cdunsel for the respondents. 	 H 

• 	 •;....• 	 • 	
• 

List for hearing on 24.1.97. 

J 
• 1 	 . 	 •• 	 . 

Member.  ... .. .... . 

• 	. 	• :. 	•, 	nkm 	 . 	. 	 . 
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• 	12.2.97 • • 	 O.A. dismissed vide common orer in 

O.A. 175 Of 1995. 	 • 

• 	 • . 	 . 	• 	Copy of the order béplaced in the 

O.A. 

• 	 • 	

t. 	 . 	

ei 
.L/,h'f . 	. 	 - 	 . 	 • 
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Judnent and order pronounced by 

common order in respect of the 23 Ori-

ginal Applications. All Original Appli-

cat.tons except O.A.Nos.161/95, 235/95 & 

2 38/95 are dismissed in terms of the 

order. 	- 

OA.238/95 0  Jadu Gopal Chakiaborty ' 

is disposed of in terms of para 8 of 

the common order. 

O.A161/95, Iilal Kant! Deb and O.A.  

235/95, Ajit Kurnar Chakraborty, are 

disposed of in terms of para9 of the 

common order. No order as to costs. 

place copy of the common order in 

all the 23 O.As. 

mber 



CENTRAL ADMINISTRATIVE TRIBUNAL • CJ&HATI tNCH 

Date of Order : This the 12th Day of Febrüay,1991. 

51w! G.L.Sang1yin, Administrative Member. 

Original Application No.161 of 1995. 

51w! 1i1a1 Kantl ib . . . Applicant 

-Vs 

Union of India & Ors. . . . Respondents 

O.A. NO. 175 of 1995. 

• 	.'tri Chitta Ranjan Paul . . . Applicant 

-Va- 

Union of India & Ors. . . 	Respondents 

O.A.NO. 209 of 1995 

Shri. Manindra Lal Deb . . . Applicant 

- Vs - 

• 	Union of India & Ors. . . . Respondents 

O.A. NO. 210 of 1995 

Shri Ranjit Kurnar Dey . . . Applicant 

-Va- 

Union of India & Ors. . 	. . Respondents 

O.A. No. 211 of 1995 

Shri Krishna Pada Paul . 	 . 
Applicant 

-Va- 

Union of India & Ors. . 	 . . Respondents 

O.A. NO. 212 of 1995 

nt Kali Ran! Sarkar & Ors. 
Legal heirs of late Jibon Krishna Sarkar . . .Applicarits 

Union of India & Ors. . 	 . . Respondents 

O.A. No. 224 of 1995 

Shri Manual Roy 	 . . . Applicant 

 -,s - 

Union of India & 0rs. 	 . . . Respondents 

O.A. NO. 225 of 1995 

Shri Priyotosh Naha 	 . . . Applicant 

Vs 

Union of India & Ors. 	. 	 . . . Respondents 

P7 	 • 	 contd....92 
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O.A. NO. 226 of 1995 

ri Ka1acafld Saha . 	 p1iCat 

-Va- 

Union of India & Ors. 

O.A. NO. 227 of 1995 

. Applicant Shri Arun Kanti Das . 	. 

vs 

• 	Union of India & Ors. •••'. 	. 	
Respondents. 

O.A. N0.228 of 1995 

Shri Parimal Chandra Dey . 	. 	. Applicant 

 -Va -' 

Union of India & Ors. . 	. . 
Respondents 

• 	 O.A. NO. 229 of 1995 

Shri Makhanlal Bakshi . 	. 	
. Applicant 

-Va-- 

Union of India & Ors. . 	. 	
. Respondents. 

O.A. No. 230 of 1995 

Shri. Mukunda Ch. Chanda . 	. 	
. Applicant 

vs 

Union of India & Ors. 0 	
. 	

. Respondents 

O.A. NO. 231 of 1995 

Shri Kartick Chandra Dey . 	. 	
. Aoplicant 

- Vs - 

Union of India & Ors. . 	. 	
. Respondents. 

O.A. NO. 232 of 1995 

• 	Shri Gopesh Chandra Dam . 	. 	. Applicant 

-Va- 

Union of India & Ors. . . 	
Respondents. 

O.A. NO. 233 of 1995 I  

Shri Harendra Kumar Dey . . . 
Applicant 

- Vs - 

Union of India & Ors. . 	. . 
Respondents. 

O.k. No. 234 of 1995 

Shri DiLip Kumar Mazunder . . . 
Applicant 

-Va- 

Union of India & Ors. . . . 
RespondntS 

• 	. 	
. 	 O.A. No. 235 of 1995 	' • 	 • 

Shri AjitK. Chakraborty . 	. 	. 	
. App1icflt 

• 	 • 	•-Vs- 	•.- - 

Union of India & Ora. Respondents . 	. 	. 	 . 

.. 
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O.A. NO. 236 of 1995. 

hri Ra,nendra #ojmarBaSak . .'. Applicant 

Vs 

Union Of India & OrB. •. . . Respondents 

O.A. NO. 237 of 1995 

Shri Rai Mohan Roy 

- Vs - 

•. 	. 	. Applicant 

tinionof India & Ors. . . 	..Respondeflts 

C.A. No. 238 of 1995 

Shri Jadhu Gopal ChakrabOrtY . . . Applicant 

 -Vs - 

Union of India & Ors. . . . Respondents 

O.A. NO. 239 of 1995 

Shri Rebati Mohan Choudhury . . . Applicant 

 -Vs - 

Union of India & Ors. . . . Respondents. 

O.A. No. 240 of 1995 

Shri Fanindra Kumar Baidya . .. Applicant 

 -Vs - 

Union of India& Ors. . . . Respondents. 

Shri R.D.ltta. Advocate for all the applicants. 

Shri B.K.Sharma, Railway Advocate for all the respondents. 

ORDER 

G.L.SANGLYINE. AD1INISTRATXVE MEMNER 

The applications submitted by the 23 applicants 

under Section 19 of the Administrative Tribunals Act 

1985 are disposed of by this common order for convenience. 

The respondents Railways have also submitted a common 

written statement in respect of all these applications. 

2 • 	The applicants were either holding the post .of 

• 	
Fireman "Al or Diesel Assistant-Drivet.CT$.y'We 	subse- 

quently promoted to their next promotional post of Shunter. 

- 	•• contd..'..t 

V1 



10*1  For the purpose of ready referenáe and easierppreciat.thn 

of facts the dates of promotion of each one of them to 

- $hunter 	 are given below as gathered from the 
respective applicátions under consideration :- 
Sl.No. Name of the applicant Date of promotion 
1. Sri D.K. Deb 1.1.1986 
24 C.R.Paul 1.3.1985 
3 	N  N.L.Deb 14.2.1985 
4• R&K.Dey 11.2.1984 
5, 	" )(.P.paul 6.12.1985 

 J.K.Sarkar 7.6.1984 
 R.L.Roy 1902.1985 

8 0  " P. Naha 1.3.1985 
9. K. Saha 	 0  14.2.1985 

 A.K.Das 14.12.1985 
 P.C.Dey 1.6.1984 
 M.L.Bakshi 14 .2.1985 
 M.C.Chanda 13.6.1984 
 K.C.Dey 22.1.1985 
 G.C.Dam 1.3.1985 
 H.K.Dey 14.2.1985 
 D.K.Mazumder :1.3.1985 
 A.K.Chakraborty 30.1.1986 
 R.K.Basak 1.3.1985 
 R.M.Roy 14.10.1985 

21. 0  J.G.Chakraborty 8.12.1985 

 R.M.Choudhury 31 .5 .1984 

 F.K.Baidya 25.1.1989 

3. 	The categories of employees known as Fireman 'A and 

Diesel Assistant Dtiver are called running staff in the 

Railways. The applicants belonged to these categories as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on proforma fixation 

and the monetary benefits consequent thereto were given with 

effect from 1.1.1985 but the categories of Fireman 'A' and 

Diesel Assistant Driver were not restructured. These categories 

were, however, given the benefit of Special Pay at the rate 

contd. . .5 

UI-__ 
I - 	 I WE 	r ----  _100  

S 

0 	 - 	 - 



, 1 	
1IlI1_ 

of Rs.15/.. per month. This Special Pay was admissix).L46  

of the posts in each category. This Special Pay was given in 

order of seniority in each category of post. The Special Pay 

was given with effect from 1.7.1985. This Special Pay was 

however, abolished with effect from 1.1.1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixation of pay of Fireman 'A' and 

Diesel Assistant, Driver. The grievance of the applicant is 

that many employees junior to the applicants as Fireman 'a. 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the respondents but their repre-

sentations were rejected on the following grounds * 

wIf In the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representations but no reply was given by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay cf Shunter/z 	'a promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 

the special Pay was fixed at higher stages on promotion as 

Shunter in the revised grade. Some of the applicants QQtr 

promotion to the post of Shunter7x*iczR '*' before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up of their pay while fixing their pay with effect 

contd... 6. 

1 
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rZi.i986 consequent to the 4th Central Pay Cornjnision. 

The 	 =WO.app y further state that 1icants,narfle1Y.  Dià1 Kati; 

Deb and Shri Ajit Kr chakraborty who were promoted after 

1.1.1986 the benéf it of fixation of their pay after taking 

ibto consideration of special pay of .15/-per month drawn 

by them had already been granted. Learned counsel Mr R. 

Dutta appearing for the applicants submitted that the stand 

of the respondents in rejecting the prayer of the applicants 

to step up their pay is not sustainable as it is not in 

accordance with FR 22 C and the Notification No.PC-IV/86/ 

RSRP/1 dated 19.9.1986 issued by the Ministry of Transport. 

partment of Railways(Rai1.iay Board). Mr Dutta relies. on 

Note 7 of Rule 7 thereunder and submitted that all conditions 

laid down under this Note were fulfilled by the applicants 

and as such their prayer is justified. Mr B.K.Shárma,learfled 

counsel for the respondents, on the other hand. opposes the 

contention of Mr Dutta. 

S. 	The respondents have stated in the written sta:tement 

that all the applicants except Jadhu Gopal Chakraborty 

(O.A.Nc.238/95). Dual Kanti Deb (O.A.161/95) and Sri Ajit 

Kr. Chakraborty (O.A.235/95) were promoted as Shunter/C 

..'* before 1.7.1985. Since this is the material date It 

has to be mentioned here that the dates of promotion to 

&unter as given by the applicant5' K.P.Paul as; 6.12 .85,. 

A.K.Das as 14.12.1985 1, R.M.Roy as 14.10.85 and J.G.Chakraborty ,  

as 8.12.85 are not same with the dates given by the 



-7- 	 I . ' 

the alleged aate of their promotion to Shunter • In the 

case of all othet applicants except the four mentioned 
and 

h aboveLA.ChakrabOrtY. DdK.Deb and F.K.Baidya their dates 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjoyirjg Special Pay of 

Rs.15/- per month as Diesel Assistant: Driver/Pit.mfl ''• 
he states that.<  

Even in the case of K.P.Paul though/he was Diesel Assistant 

Driver on 1.1.1985 he has not stated in his application 

that he was drawing Special Pay after 1.7.1988. Similar 

is the case of Shri J.G.ChakrabOrtY. Sri A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

pay from 1.1.85 to the dates of their promotion. In the 

case of F.K.Baidya, the question of drawing special pay 
according to him, 

of Rz.15/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23 .2.1989 andgivBn promotion as Shunter on 

25.1.1989. He has not stated in this application that he 

L was paid arrear of-  Special Pay after reinstatement. Also 

if the date of 26.3.1985 was the date of his promotion to 

Shunter as stated by the respondents in Annexure-V the 

question of drawing Special Pay kythimas Diesel Assistant 

Driver after 1.7 .1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

0Note7: In case, where a senior Railway 
servant promoted to a higher post 
before the 1st day of January1986 
drawn less pay in the revised scale 
than his junior who is promoted to the 
higher post on or after the 1st day 
of January. 1986, the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 
for his junior in that higher post. The 
stepping up should be done with effect 
from the date of promotiCn of the 
junior Railway servant subject to 
fulfilment of the following conditions. 
namely, 

41,  

contd ... 8 
,.1 
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both the junior and the senior Railway. E. 
servants should belong to the same 	H 
cadre and the posts in which they have 
been promoted should be Identical in 
the same cadre, 
the pre-revised and revised scales of 
pay of the lower and higher, posts in 
which they are entitled to draw pay 
should be identical: and , 
the anomaly should be directly as a 
result of the application of the 
provisiorisof Rule 2018B(FR22C) of 
Indian. Railway Establishment Code 
Volume II or any other Rule cr order 
regulating pay fixation on such promotion 
in the revised scale. If even in the 
lcwer post, the junior officer was 
drawing more pay in the pre-revised, 
scale than the senior by virtue ci any 
advance increments granted to him, 
provisions of this Note need not be 
invoked to step up the pay of the 
senior officer. 

Mr Dutta submits that all the condttiOns.. mentioned above 

are fulfilled In his case and further that the last sentence 

"if even .. . s...... officer"  does not apply to the present case 

of the applicants. Before proceeding further It is essential 

to reproduce here Rule 2018(2) of Indian Railway Establishment 

Code Volume II : 

'2018-B (F.R. 22C)-Notwithstanding anytIing 
contained in these rules, where a railway 
servant holding a post In a substantive, 
temporary or officiating capacity is 
promoted or appointed in a substantive, 
temporary or officiating capacity to 
another post carrying duties.and respon-
sIbilitiesor greater importancetban 
those attaching to the post held by him, 
his initial pay in the time-scale of the 
higher post shall be fixed at the stage 
next above the pay notionally arrived at 
by increasing his pay in. respect of. the 
lower post by one increment at the stage 
at which such pay has accrued." 

The 'subject matter in these applications is fixation of pay 

f.the pp-licahtsInthe ae'$Thinter, in view of the 

fact that their juniors in the grade of Diesel Assistant Driverj 

f-ireman 'A' Were drawing higher pay than them ontheir (junior) - 

promotion to the post of Shunter. 
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7. 	As indicated above Mr Dutta has relied on Note 7 

of the Notification dated 1909.1986 submitted by the 

respondents with their written statement in.his submission 

though it is seen that this Notification does not find 

mentioned in any of the original ApplicationS under consi-

deration. The employees junior to the applicants in the 

1  grade of Diesel Assistant Driver/Fireman A' who drew more 

• pay than the applicants on promotion as Shunter are the 

following according to 1nnexure-V to the written statement. 

S1.No. 	Name 	 Date of promotion to Shunter 

Sri Santosh Rn.Sarkar 	16.1.86 

GDpal Ch. Dey 	 9.1.86 

" Motilal Majumder 	 9.1.86 

" N.D.chakraborty 	 8.10.88 

Therefore all these juniors wer promoted after 1.1.1986. 

The Special Pay of Rs.15/- per month which they were drawing 

between 1.1.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of the 

4th Pay Commission. Consequently on their promotion as 

Shunter after 1.1.1986 they carl led with them this benefit 

and their pay in the scale of Shunter WS accordingly 

fixed. According to para S and 6 of the written statement 

of the respondents and Annexure-V thereto all the applicants 

except Jadu Qpal Chakraborty (O.A.238/95). Dulal }anti 

Deb (0.A.161/95) and Ajit Kr. Chakraborty (O.A.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of Rs.15/-permOnth which came into 

effect from .1.7 .1985 in the scale of pay of Diesel Assistant 

Driver/Firemen A' • No rejoinder has been submitted by any 

.. I 

• 	contd...10 
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the -applicants to these statements made by the respondents 

and they have not been sought to be controverted. It may also 

be mentioned here that although one common written statement 

has been submitted by the respondents in respect of the 23 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this common written 

statement in respect of all the applications Therefore, these 

statements of the respondents are taken to/be correct. It is 

the contention of the respondents that stepping up of pay is 

permissible only when two persons are in the same grade, same 

pay scale and the anomaly arises in the, same pay scale • It 

is seen fromthé facts Stated above that the case of the 20 

applicants who were' promoted to Shunter before 1.7.1985 is 

not the same with that of the juniors. It is evident that 

the senior employees., namely the applicants, had not drawn 

the same pay as the juniors in the scale of pay of Diesel 

Assistant Driver/Fireman 'A' as the applicants were promoted 

before 1.7.1985 to Shunter and did not draw the Special Pay 

of !.15/-per month. These 20 applicants were not also in the 

same cadre of Diesel Assistant Driver/Fireman 'A' as the 

juniors as on and after 1.7.1985. In view of these fact'there 

cannot be any anomaly in fixation of their pay in the scale 

of pay in the scale of pay of Shunter with reference to the 

pay of the junicrs who were promoted after 1.1.1986 to 

unter and whostand in a different footing. In the light 

of the.above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

8. 	In the case of Jadu Q3pal Chakraborty (OA.238/95) 

the .respondentshave stated in the written statement that he 

drew the Special Pay of Is.15/-per month with effect from 

1.7.1985 to 30.12 .11985  as he was promoted to' the post of 

Shunte on 31.12,1985. It appears that'he was not'jllowed 

.contd0...11 
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S 	higher flxaton of pay because he was promoted to unter on 

31.12.1985. Note7 aforesaid permits stepping upof pay of 

a senior employee prOmoted before 1.1.1986 with reference to. 

• 	the pay of a junior promoted on or after 1.1.1986 in the 

higher post subject to fulfilment of the conditions laid 

down thereunder. In view of this fact and the fact that 

Shri Chakraborty was drawing Special Pay of Rs.15/-per month 

till 30.12.1985, that is one day before his promotion, I 

consider that it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.PC-TV/86/RSRP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall issue a final order within 3 months 

from the date of receipt of this crder by respondent No.3, 

the Chief Personnel Officer, N.F.Railway, Ma]igaon, Guwahati. 

The application is disposed of accordingly. 

In the case of Dulal Kanti Deb (O.A.161/95) and 

Ajit Kr.Chakraborty (O.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been refixed by 

taking into account Special Pay of Rs.15/-..Mr Dutta submits 

that the applicants had not actually received benefit of 

the refization. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent No.3 if they had not already 

been paid. The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

. The Original ?pplications of other applicants exclu-

ding OJ.No's.l61/95, 235/95 and 238/95.are dIsmissed. No 

order as to costs. 
'I 
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THE CENrRAL ADMINISTRATIVE TRIBUNAl.., 
GUWMI BENCH : GUWI 

9 OCT 1995 
(An. appllcat].orl U/S. 19 of the A.T.Act) 

1Ti 	i 

Application No. "-. 'v.. of 1995. 

Shri K. Saha. 	 Applicant. 

- Versus - 

Union of India & Others. 	: Respondents. 

I N P EX 

SI. .NO. Particu].ars. 	 Annexur e No. 

1. Application 

2. Railway Board's letter No 
PC/III/84/tJPG/19 dt. 25.6.85. A/i. 9 to 13. 

3. Chart showing the date of 
Promotion, pay etc. of the 
Applicant and his juniors. A/2. $4. 

4. Railway Board's letter No. 
60/PP-i 	dt. 19.03.66 A/3, 15. 

5. Applicant's representation 
dated 09.05.93. P/4, 16. 

6, Senior Divisional Personnel 
Officer 's, D • 0 • LaCTEA No. 
E/tJL/i/LM(Restr.) dt. 8.11.93 A/5. 17. 

7. Divisional. Railway Manager(p)'s 
letter No. E/41/1/LM(Restr,) A/6. 18. 

8 1  Applicant's representation 
dated 	10.08.94 to the Chief 
Operating Manager,M.F. Rail- 
way, Maligari, Guwahatj -li. A/7. 19 to 20. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHXI BCH ; GUWAHATI 

(An application Under Section 19 of the ?jministra-

tive Tribunal 1t 1985) 

Original Application No. 	of 1995. 

Shri Kalahand Saha, Son of Late K.B. 

Saha, residing in Qrs.N0.E/145/A, Brick 

field Colony, P.O. Lumdi.ng, District - 

Nawgaon,Assam, Pin - 782447, 

Applicant. 

Versus - 

Union of India represented by the 

General Manager, N.F. Railway, 

Ma1ign, Guwahati - 781011. 

Chief Operating Manager, N.F. Railway, 

Maliga.m, Guwahatj - 781011, 

Chief Personnel Officer, N.F. Railway, 

Maligaon, Guwahati - 781011, 

Divisional Railway Manager, N.F. Rail- 

way, Lumding - 782447. 

Senior Divisional Personnel Officer, 

N.F. Railway, Lumding - 782447,Assam, 

Respondent,, 

1. 	Subject matter of the Applicatjon'...steppjng up 

of pay of the applicant, 

I) 

Cont ... P/2. 
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Jurjsdictjon of the Tribunal :- 

The applicant declares that the Sub-

ject matter is within the jurisdiction of the FIon'ble 

Tribunal. 

Limitation :- 

The applicant submits that application 

is within the period of limitation. 

4, 	Facts of the Case :- 

4.1. That, the applicant is a citizen of 

India and is entitled to rights and previledges avail- 

able to citizen of India. 

	

4.2. 	 That, theapplicant was applinted on 

18.09.63 as Engine Cleaner in the Mechanical Department 

of N.F. Railway and was posted at Lumding Loco Shed, 

That, he was promoted to the poSt of Diesel Assistant 

Driver(in short DAD) on 07,10.83 in Scale Rs. 290-360/-. 

On 14902.85 the, applicant was promoted as Shunter in 

Scale Rs. 290-400/-. On 02.02.85 the applicant was prom-

oted to the post of Goods Driver in Scale Rs. 1350-0/-. 

	

4.3. 	 That, the Railway Board, vide letter No. 

PC/III/84/ITPG/19 dtd, 25.06.8 issued Orders for Cadre 

review and restructuring of Group 'C' and Group 'D' 

Staff. In respect of Fireman 'A' and DAD the special 

pay @ Rs. 15/-. per month to the extant of 30% of the 

post in each category was sanctioned with effect from 

Cont •.. 
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from 1.7.85. After introduction of the revised scale 

of pay with effect from 1.1.86 the element of special 

pay was to be taken into account in the fixation of 

pay of Fireman and DAD. The above benefit of fixation 

and the paythent of arrears were m3e to the concerned 

Staff vide Bill No. 45O-R/No.1166 dated 14.06.93. 

A copy of the Railway Board's 

letter No. PC/III/94/UPG/19, 
11-11  

dtd. 26.85(relevant portion) 

is annexed herewith as 

ANN EXURE .- A/i • 	 I  

	

4.5. 	 That, Shri N.B. Chakraborty, Shri Moti 

Mazumder,$hri Gopal fley-Il, Shri Santosh Sarkar, Shri 

J. Uddin, Shri P.K. Goswarni, Shri B.D. Roy, Shri K.C. 

Roy who are junior to the applicant as DAD. 

	

4.6, 	 That, Shri J. Uddin, Shri B.D. Roy, Shri 

P.K. GoSwami and Shri K.C. Roy who are junior to the 

applicant at the DAD and were drawing pay of Rs. 302/-

in 1983 when the applicantpay as DAD was also Ps. 302/-

But due to marger of special pay of the above juniors 

were fixed at a higher stage aftertheywere given the 

benefit of special pay and its marger. 

A comparative Chart showing 

the pay etc, of applicant and 

his juniors is annexed herewith 

as ANNEXIJRE - 712. 

Cont ... P/4. 
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4.7. 	 That, in the year 1966, Railway Board, 

under letter No. Pc/60/PPI dt...19.3.66, communicated 

sanction of the President that when a Railway servant 

promoted, or appointed to a higher post on or after 

1.4.61 draw a lower rate of pay in that post than 

another Railway servant junior to him in the lower 

grade and promoted or appinted subsequently to another 

identical post the pay of the senior employee in the 

higher post shoule be stepped up to a figure equal to 

the pay as fixed for the junior employee in that high-

er post from the date of prorrtion or appointment of 

the junior employee. 	 . 
An extractletter as publi-

shed in the Railway Establish-

ment Manual Law and Practice 

by Shri M.L. Jand,Assistant 

Professor, Railway Staff 

College, Vododara is annexed 

herewith as AWNEXUR9 - A/3. 

4.8. 	 That, as the pay of the junior of the 

applicant were higher than that of the applicant, the 

applicant represented to the Divisional Railway Manager 

on 9.5.93 for stepping up of his pay to the stage where 

his juniors pay have been fixed on being pronted as 

Shunters and Drivers.. 

A copy of the said represen-

tation is annexed herewith 

as ANNEXURE- A/4. 

Cont ... P/5. 
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4,9,, 	 That, the senior Divisional Personnel 

Officer, N.F. Railway, Lumding(Respdt. No.5) made a 

proposal for stepping up of the pay of the senior 

employees including the applicant and submitted the 

same to the ?ccounts Branch for vetting but the 

?counts Branch returned the proposal suggenting sub-

mission of papers to Chief Personnel Off icerN.F. Rail-

way, Malign for clarification, Accordingly, Senior 

Divisional Personnel officer, N.?. Railway, Lumding, 

sought the clarification of the Chief Personnel Officer, 

N.F. Railway, Malign(ReSpdt. No.3) vide D.O. letter 

No, E/41/l/LM(Restt.) dated 8.11,93. 

A copy of the said letter 

. E/4 1/ 1/L14( Restr.) dta. 

8.11,93 is annexed herewith 

as ANNEXURE - W5. 

4.10. 	 That, the Divisional Railway Manager, 

N.?, Railway, Lumding vide letter No. E/UI/1/LM(Restr.) 

dated 7.7.94 informed Shri C.R. Paul and others who made 

representation for stepping up that a reference was made 

to Head quarter for clarification and the General 

Manager(P), N.F. Railway, Ma1ign has passed the follow-

ing Orders 

"If in the lower grades the 
junior employee draws higher 
rate of pay than the Senior 
employee, due to advance in-
increment of accelerated 
promotion etc, the stepping 
up of pay of senior employee 
will not be applicable." 

Cont •. P/6. 
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A copy of the letter No. E/ 

UI/I/LM(Restr.) dated 7.7.94 

is annexed herewith as 

ANNEX(JRE — 4/60 

4.11. 	That, as the clarification given by the 

Genera]. Manager(P), N.F. Railway, Maligaon was not on 

correct appreciation of facts and the Orders of the 

President, the applicant made a representation to the 

Chief Operating Manager(P), N.F. Railway, 14align on 

10.08.94 for re-examination of the applicant's case 

in its proper perpespective and to set right the in-

justice done to the applicant. But no reply has been 

received by the applicant as yet. 

A copy of the representation 

dated 10.08.94 is annexed 

herewith as ANNEXUHE — 

5, 	Ground for Relief ;- 

5.1. 	 That, as the pay of the applicant's 

juniors were fixed at a higher stage than that of the 

applicant as a measure of restructuring benefit, the 

applicant is entitled to the benefit of stepping up rule 

and to be fixed at the stage where his juniors have been 

fixed as the applicant and his juniors belong to same 

Cedre and the pay of the juniors were fixed at a higher 

stage not as a result of accelerated promotion or adv-

ance increment but due to special pay granted to the D?Ds 

for Cadre restructuring. 

Cont ... p/i. 
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5,2. 	 That, the applicant is being paid less 

salary due to refusal of the respondents to step-up 

his pay as per the Orders of the President. 

6. 	DetailS of the remedieS exhausted :- 

That, the applicant has represented 

to Respondent No. 2 and 4, the Chief Operating Manager 

(P), N.E. Railway, Maligaofl and Divisional Railway 

Manager, N .F • Railway, Luning for stepping up of 

his pay. 

70 	 That, the applicant declares that he 

has not previously filed any application, Writ Petition 

or Suit in respect of the subject matter of this appli-

cation in any other Court or Bench of the Trib.rnal,flOr 

any such application, Writ or Sjt is pending before 

any of them. 
4 

8. 	Relief Sought :- 

On the f acts and circumstances submitted. 

above,the applicant humbly prays for :- 

Issue of a direction to the respon- 

dents for ref ixation of his pay on 

the basis of stepping up rule at 

the stage his juniors have been 

fixed and to pay the are ars with 

interest. 

91 	ParticularS of ?9plication fees - 

Indian PoSts]. Order No. 57 4' 7 9 
for Rs. 50/-(rupees fifty) only is enclosed. 

Cont ... P/8. 
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VERIFICATION : 

I, Shri Kalhand Saha, Son of Late 

K.B. Sha, ajed about 51 years, resident of Qrs. 

No. 1/145/A, Brick field Colony, Lumding, P.O. 

Lumding, District Nawgaon,ASSam, Pin 78217 

do hereby verify that the contents of para 4, 6, 

7 & 9 are true to my knowledge - and belief and 

the rest are my submission before the Hon'ble 

Tribunal and I have not supressed any. material 

fats. 

kak LC  
 

14,  
Lu(s 

Signature of the Applicant. 

Dated 	: 

Ple 	: 
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ALIJLLLI 

Y1x4tj011 ol pv on prcIKt1on or Appoi lltmont tohihr ot&i113 8 ar. 11ng out of tij app1iot ion of rule 	(I it  

I, The quo .Aic lj of rumoving co:tjn n4j 	.ri,irAj a result of fixtto1 ol pq of 	i1y sorvant8 prox.otoi or appothtud to ti1gjr p01t8 1fto: th int7oducttht of rub 
2012_B(F.h, 2.C)..li..fl 	 under tho con £dcr4tjoh of tlio Load for outiiitj pt' 

• 

 

By a 8trict applio dt ion,  lof the ibovo rule, it may happon thut a rui1ay 801 v 4nt pxcwtod or oppointoa to o hihor post on or &ttor, L4..1$:L nay dxe 	1.olwor zito of pay in that post than :otjioy  tti1way cvgnt junior to b&,  in the boior gruIo arid rotto(j br appoihtcd oub0quonti7 t o .rothar idorittouL po8t, 	
F 3 	In order to ZOflovO thin n]y 110 Proeidot  19 ploiod to docldø LLnd in duch O.O(u' thu jay 0tho COn1LIW O3ployoa in the highor po8t tholild be toppud upto a otual to the pay an ftxod for ttlu 44niol ,  01UP10700 in thtt higher post s  £he teppLng up!thdulci be dogio -d itt, oth3ot  r'1 012  the data of Pxmotion or

be uub oct tô 	
appoiritroz and vii 	 It of the Juni ,7go i. 	 hn 	 Onpl 

	

fg11tis. 	
or 

(a) 

- 	 (b) 

(C) 

£j, UO1L L 	na 17 - 
loth the Juni,r tuid 	Ctnpioyoo8 thould b1ozi t0 tho ila 	Ostdro and tho poGt in 'hich toy fuvo b.jn proirotod or opointod ho.zld be idonttcljind in the £34AAQ Ceidi ; an4 

The ooio of ptiy of the boQr and hihor pota in 1hich they uo OI3tttj.OL. tc'Hdriv  pay thould be do tiC*l; and 

tue anumuly srLo1d be 	otlys 44 rooujt of the UppliCtion of rule O13 (F 	t.C)..1n 11. ic 0xap1u, if evoji in the lower oi3t the Junior Opoyec drw from  tjmQ.to tiiu 	tIijhgrto of pay thaj the sutiox by vi.rttg0f tLtjrjrioZ p&y UnIor th., noxnaj r4oa Gay Uuoto rant QZdV&OO Lncrcmo or duo to tiocel atud pionot10 	tc 0  the XovtOLOlG in t1jtj jotter wj not be invoked to ntop up the pay of ttk COnft)r (izn,1r,'vv,t,, 

S. 
druwjj 
ing on 
but thu 

- 	 I 	-I 	
'Of 	%F 0 

 roru lijig tno 	of the conior onpboyooq in pxOvtQLofl o1 t 'ti8 luttor C)lall bo tzt4d k, 27)L.II. The Inoxt thcrof)t of thg cdnjor rWn on Comnplotjonof tc roquigjto qIIlAllfying Li uto of TOfiX4t1cn of pay, 
thQjj o.tiQm a taIg Ot(Qct from 2 L3,C.4so of Jentoro loo puy tI 	JUniortj in ricpoct of pZotottug ocvrr., ox uitoz )-4_U nty 	burvgu1.At(Jd &dor those odor ctuu]. binof tt Would 	iI .iJrn1niif 
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4, Tho.ordora 
accoid;ijico 'aiti th 
under r.410 2023 
emp 10yee8 Will 	U 
3orvlco W.O.f ,  tio 
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bt 	 U of LO S  

With de respmt X I b tuL -i&tt o few lines for 
your ii12ornatio & reir not-ion'Please o  z 

That Sir, I have beenmorking As Goo& Driver 
froM and y b1a pay 1s W , ii.1S60/,But 
in your Nt,rrum Nc . E/4 1/ IT.0 r 	trtuLn) f 16 1O92 
it is goon that the Ipay o! /sr:L CJ?ey,XZ Jiwdin, 
K. C,Roy, L.Majumder7, D.h&'i?ebrt 	.R, arcar, is 
now higher t)n re t)iough thd, e Jun±or to me. 

The'refore,,You, li arQ vee tc piee look 
into this ind arrarViOto tthç'irz ur q py on the pay 
o my unor are hlqhor th 	t te swjjat and  
thus OW-Age thereby1 

with rrd 4, 

 

Th. 	 x: 

 

yts faithfully, 

I 

I 	T7 
9uv&?t*tt7Iu 11. 

(: P cY I•rI 
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OT1flA&T YflUt[1I}1 RA1LWA, 

c?V1CT Cr TTTE ______ 
I 	,1nrus 7 

D. ci, ho, E/41J1/L1(Ruatr. ) 
	

D. 6/11/03, 

Døp Ehrt Chkrnbrt/, 

/ 	Lub1 

In tQrn2.e of 71y, po9rc!jI  s I.ittor hio PO.III/&4/OP(V19 
dated 5-G-86 and 13O-35 c1eu1tsd unler C(/MLG'ø lettør 
y0, ?/X)5/73/11 t, IV DATh'I) I4 107.06 and ,2.0'65 except the 
catQgorie o ?iron *41 	t)At All other punnin ctiitori€i 
were ruturei w,eLr. 1,1.01 on profora ftxttort Inil 

We 	1. I85 with monetary bnnefl.t, The catsfories of F1ren 
141 ni D#D 	 not re-etructurerl, vere havever 'iven 
j-,h e  benel,it of &ipuc1r1 psy q n 	1i3/ p.'., to the extent of 
30i'of poBte in 	clltopory nM necorlingly, epi41 pny we 

a)ct1on( 	
In favr of tho £.nIormot1t pereone in each oategorf. 

With tho introduction of revised OC416 v,ejf, 14108 	•' 

4th rc.), the element of pl. P;y R. 115/'VAI dons swny but. 
the 	mo %p a11ow1 to be tkn Into account In the f1cstion 

\'of pny.of Fir 	n''nri1 )M) in i armo of 711)'. floard's letter No. 
PCIV//flflP/i fltq jc,U rfcqtvec ur1er Q74(P)/HLG's No, 
E'2OtV1lI/4(M)- lat,s,1 2/?/'I. VhIe exrcts; erote4 nnsm' 

lies 14hrob the pay of Phuntor procote1 prior to 	1,04 

t!i at 1oier ctft$oa wcas the pay of those erijo/tilt 
the  spi. Pfl)' was fixod tt 1i1j1tr attaos tri puötton as 
ahuntor in the reTitled grfles 	 V  

Contioquent on the aboe1 now the $,ntor persons 
rwirig lawfor pay than their Juniors have e]st'.sd stepptng 

up of their pay to the qxtqnt of their juniora. A proposaL 
for ritapplqg up of the pay c'f senior peruons was tent to 
Accountii for votting but Accii: ,iintit has rturnsd the propoesi 
bout with CoLLo\41ng ob serva t lonet 

It Is aeon fnrm tbu csq ?t 	/4jJ1JLH(Ragt. ) 	
V 

nt PP"4 thr.t junior g0ols 4nivr5 are 'nl%nr 
• uiore,psy than thi?ir seniors on eec*nt of fixiMg 

or pynfter tnktnr special pay of.  fir, 15/'u. V 

into tocOUnt, 	 / 

In alml Inr caaes ;iy fld.'e 1octton hna been 
o1)tn1ne. 1.it it tipen that TJ.'n decision vnriet 
ccoruing to merit of individual cases flance the 

cose my kiMly h', rfrred to PCT,F.ly•/flhigAOfl 

for obt i i n l nr  cir1f1cat1on from Ri,)', floari," 

In vlw4 of 	ho rl' 	it: I fl T(V.t4DUtVil thst nâci:iry 
cinr1ciCrt 1n iY P L" 	 lOr the pUr ) os.Q at 
an enrly ('sate s1ico this 1iirn.q in ioit Likely to be raised in 
the 1 ,11M iilo, 

Thiø mny pluano hu 	iatud Az urgent by oomxiunicatin 
eirly doclalort. 

With ror4 
A 	 Yours ino.rely, 

To 
Er1 Y, P ChkrbOLY 
C PC/ i.i 	ii 4111  fflCifl.. 

AP. 3nrU* ) 

Thiiti. (A taf.) 	
V Malfga 	

V 
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I1nE. o, td 7/• Chttt -. Ri 
Gcozis D 	rc.r/i:r.r aDt Othc•"s 

• 	 :(TI0U 	L/In) 

• 	 3ub 	Sti i!lgiuT, of pv 

- 	

itcf Your otLr dtd 0/5/3 

• 	 Li refe nce to your letter quoted 3oe 
- this is to 	vlou that In connection liith 

sbjeta mferencehas been m&e to 
HQ for c1arjfctjn nd CM(P)/1LG vLdo his 
lettcr No./31'III/S) (M)ioose, cltc't: 3/6/ 
paze tIeoers & fo1lois: 

" If •ii the lo'.. 	'.es the junior 
ei1oyee dr,s hIer rate of r,ay 
then 'the senior eloyee, due t 
ivwce increint or accelor, atal  

protonetc.. the stepthg 	of 
p' of sior enplriyee '411 not be 

• 	 )PiiC1C. fl 	 . 

9u:ia.(441:01t.
ner CT'), 

. 	Lfl 	- 

kfl7 94, • 	 •; 	 . 	 • 	 • 	 • 	 • 	 . 	
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.49 
To 
The Chief Operating McnPgcr(P) 
T1.F.1-lailway, i"aligaon. 

Thro.Prooeh a nnel 

Afte 
Sir, 

Sub:- Wrong interorctotjoji and iplementntjon 
of Pfly.Bd Is orders, - thrrjvatjon r.nd 
hardship ar.ising thereof. 

Ref:- G(p)/. MLG 1, e1ariflctjOi vide his 
No ./283/III/5'9()Loose dated 3.6 .9+ 
communicated under D1U,'(P)/L11G'3 No. 

• 

Respectfully, I beg to submit the following 
factual posjtjos which Qonear to have not been taken 
into consideration while clarifjcatjon as sought for 
by the Sr.DPO/LG vide his DO.létter Ilo .E/Lfl/l/LN(Restr) 

• dated 8.11.93 had been éxtencicd by GL(P)/Mnligaon vide 
• his letter.unr r'eference. 

• . 	That Sir, while the Sr.DO vide his D.O.lcttér 
mentioned above had correctly ex ,)1ained tic backgrund 
of the case, the emphasis ha wrongly been laid on 
tStc-pping UI)  of pay of sen±oçs t'o the level-of the 
Juniors drawing higher pay' •1nsteoc of on 'removing 
the anoma]ies in pay arisjngout of wrong interpretation • ar implementation' by, the. DP(P)/LMG of the i 's orders • 	regarding grant. df Spl.pay 'to ser4iorrrost Fireman'A'/DADs 
as mentioned in para-1 of'th aforesaid D.O.lettcr of 

• Sr.DPO/LNG. 

That Sir,even if,thma,ter Is considered as a case of t stepping up' in the ligh.t 'of the clarification 
• 

	

	given by the GM(P)/MLG, it my be pointed out that I am 
being paid lo•rer pay not becuse my. juniors enjoying higher pay had been granted ( ti) advance increment or (ii)aceeierate promotion bu' sim1y because my junior 
coleagues like S/Sri A/ .. 

• 

had been wrony granted rith th special oayf r3.15/-in 
which when cofisidered t the time of fixation of R3P 1 86 
cl€ of pay w.e.f.1.1.86 raised their pay to higher stage 

than me inspite of mysel•f being senior to above ncmc-d and 
also having been promoted to higher grade earlier to these 
junior colleague.. Had the SpiLpay been granted to the 
Seniormost only as desired by the Fay.Board, the anomaly and consequential 	privation being suffered by ne would not have arisen at all, 

• 	

contd. .2 

• 	 . 	 • 	 . 	

. 	 ti 
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That sir another aspect of the trong int€rpr€tnt1n 
nd implementatiOn of the Ed 's orders in regard to th grant 
f rpl.pny in question as inc1t1dged In by the DRM(2)/LULc1in 
eed olso to be clearly oointed out bich Is as under:- 

Tbrt, some of the senior incumbents ic1udIng myself 
qwt beD declared promoted on ind frotn.85(f. 1 .°. 

! 	_of seniority list for Shunter/B, ciru1ated under 
fli.(P)/LflG's o.W235/ 1/LM dt.25 .5.86 horing the position 

as on )+.85) wtile thc retructuriflg lnefit to Loco Punning 
staff other than F/man-A & InDs as well as S'eil ny to 
30% seniormost among the Fmn-A & DADs had been granted 
'.e.f.1.1.8+ with finonciOl 'cnefit w.e.f. 1.1.85. at 
Inspite of iving been in the rcde of f/nrnn'A'/l)AD uito 

preceecling day of my r)romotiofl to the 
Gr&de of $unter/B, I was not awarded with the benefit 
of special pay althou 	I had been senior in the Grade of 
F/man-A/DAD to the junior colleagues rs obove mentioned. 
Had the benefit of SO).POY been Oworded to me as bad been 
due as per Board's orders my pay on rootiofl as well as 
at the time of fixation of pay from 1.1.86 i&terms of 
+th CPC award,would have been much bIgeD than wzt I bad 
actually been paid with. L itt - 

Under the above circumstances I "ould humbly oray 
for your kind intervention, a tboraugh re-examination of 
my case In It's true perspective anl sct=rigt)t the wrong 
done to me causing immense financial dpriatiofl and 
consequential hardshIp. And for auch an act of your 
kindness I shall feel much obliged. 

L would ci so like to ment ,  
above justified prayer recnivOts  
tion and remedial actIon within 
3 months at the most, I will be 
alternative but to seek justice 
I however, hope t1ut you woid 
circumstantial compu1sin. 

toned here that unless my 
your favourable conic1era-
a reasonable time of 
left with no other 
through the judiciary. 
not usb re to such n 

With best regards, 

P!r36 of iozrd's circular 
No .?C/ILt//UPG/19 dtd: 

25/6/85 rcds as under:- 

" Te restructuring orders 
vIualIsed grant of Srectc? 
pay to certrin catcgories. 
The grant of Spl.poy will 
be effective from '1.7.95 
only." 

Yours faithfully, 

'D 	-Jc 

a 


